 Hon'ble Shri B.K. Singh, Member(A)

1 Shri Dina Nath
g '“s/o shri Prabhu Daya1

2. Shri Ashuaﬂﬁ Kumar

~ s/o Shri Dina Nath

both r/o 37/4, Raw%uay Colony s
Kishanganj, Delhi 2 *ﬁggﬂicant“

o By shfi‘s‘ﬁ; Sawhney, Advocate :

i sl ‘ : VErsus
~ Union of India, through

1., General Manager

MNorthern Railway

‘Baraéu House, New Delhi

24 The Btﬁxstona] Railway Manager
'ﬁﬁrthtvﬂrﬁaf%ﬂay, New Delhi

¥ Dwvas1sﬂai Supdt. Engineer (Estate)
Northern Ra%1nay, New Delhi .. Respondents

By Shri Romesh Gautam.-Advocate

ORDER

This = application is made '~ against the order

No. 33fﬁ~&fi 393?f92 dated 4. 8 1994 (Aﬁnexur&»hi)

% The adnittad facts are,these., Applicant No.l,

father of apa%%cani No.2 was appointed on 1.7. 1953 and{

was ret1red on 20.9.91 on being med1cal1y inval idated

for the post held by him. He had rend%reﬁ more than 33

years sekvice, onh the date when he retired. Applicant

#i&i was in occupation of - rai1ua¥f,Quafiep No.37/4,

:~Kishangaﬂ3 uh1ch was regularised in the nane of his son
’ on 12.7.94 (&nnexure A2). App11cant ﬁa,% was appointed
i e as Good C’lerks from 9.1. 92 and it is c%ned that as per

extaﬂt. rules, he is ent1t1ed for ¥ﬂ3§u1ar1sat1cn from







(3)

s Tl cﬁpy-raf Rai%ua&:éoard's C%féh&ar dated 15.1.90
was produced by the iéarned counsel for the applicants,
a éapv of which also given to the other side, and was

.Vtaken on record. Para 6 of the said circular reads as

under:

"The date of regularisation should be from the
date of cancellation in case the eligible

.

dependent je already in railway service and is
entitled for regularisation and not from the
date of issue of the orders, which was the
practice being followed till qow" :
7. Annexure A3 clearly shows that applicant No.2 was
appointed on 9.1.92. Applicant No.1 was medically
decategorised and retired on 20.9.91 and therefore “he
couldrhave retained the quarter for 4 months, and within
four months itself his son was appointed and as such, as
per extant rules, the respondents are under imperative
- duty to regularise the quarter in fhe name of applicant
No.2 with effect from 9.1.92, the date of hi$ regular
appointment as Elerke: - It is 8156 clear from the rules
cited - above that the date of appointment will be date
for regu\arisétion and not the date of completion of the
tra%ning. This bejng so;'the impugned order dated
4.8.94 is quashed and set aside Qith the direction that

the quarter should be regu1arised> in the name of

applicant No.2 with effect from  the date of his

o
-t
v
o
=
o
£

appoﬁntment as per extant rules and instruction

by the Railway Board. The app1ican;.

is allowed but without any order as

«

(B AT
Member (A)

Jatv/




